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MR. DEPUTY-SPEAKER : No clari-
fication. If you have got any point to be
clarified, you meet him in his chamber
and get the reply. If the House agrees, I
am going to put all the cut motions to the
vote of the House. y

SEVERAL HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER : Now I
shall put all the cut motions to the vote of
the House.

Cut Motions Nos. 1 1o 16, 21 1023, 30 10 33,
41 to 48, and 50 md53. were put and nega-
tived.

MR. DEPUTY-SPEAKER : Now I
shall put Supplementary Demands for
grants (Railways) for 1981-82 to the vote of
the House. The question is :

“That the respective supplementary
sums not exceeding the amounts shown in
the third column of the Order Paper be
granted to the President out of the Consoli-
dated Fund of India to defray the charges
that will come in course of payment during
the year ending the 31st day of March,
1982, in respect of the heads of Demands
entered in the second column thereof—
Demand Nos. 2 and' 167,

The Motion was adopted
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- Supplemeniary Demands for Grants (Railways) for 1981-82 voted by Lok Sabha
No. of Name of Demand Amount of Demand
Demand for Grant voted by
the House

1 2 3

2 Miscellaneous Expenditure (Generah 45,00,000

16 Asscts— Acquisition, Construction and Replaocmmt

Other Expenditure . 7,29,00,000

17" 40 hrs.

APPROPRIATION (RAILWAYS) NO.
5 BILL,* 1981.

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY) : I beg to move

for leave to introduce a Bill to authorise
payment and approriation of certain further
sums from out of the Consolidated
Funds of India for the services of the finan-
cial year 1981-82 for the purposes of Rail-

ways.
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No. 5 Bill, 1981

. - DEPUTY-SPEAKER : The
question is :

“That leave be granted to introduce a
Billto autharise payment and appropri
tion of certain further sums from and out
of the Consolidated Fund of India
for the services of the financial year
1981-82 for the purposes of Railways.”

The Motion was adopled.

SHRI KEDAR PANDAY : I introduce
the Bill.

flbegtomoze:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the finan-
cial year 1981-82 for the purposes of
Railways, be taken into consideration.”

MR. DEPUTY-SPEAKER : The

-question is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Cornsolidatad
Fund of India for the services of the
financial year 1981-82 for the purposes
of Railways, bs taken into consideration.”

The Motion was adopled.
MR. DEPUTY-SPEAKER : We shall

now take up the clauses. The question
is:

“That clauses 2 and 3 and the Schedule
stand part of the Bill.”

The Motion was adopted.

Clauses 2 and 3 and the Schedule wire added

to the Bill.
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Clause 1, the Enacting Formula® and the Tide

were added to the Bill.

SHRI KEDAR PANDEY
move !

“That the Bill be passed.”

I beg to

MR. DEPUTY-SPEAKER : The

question is :
“That the Bill he passed.”
The Motion was adopted.

17-45 hrs.
SUPPLEMENTARY DEMANDS 1+1FOR

GRANTS (GENERAL), 1981-82

MR. DEPUTY-SPEAKER : Now we
take up Supplementary Demands for
Grants (General), =adiscussion and voting.

Motion moved :

““That the respective supplementary
sums not exceeding the ampunts on Re-
venue Account and Capital Account
shown in the third column of Order
Paper be granted to the President out of
the Consolidated Fund of India to defray

the charges that will come in course of

payment during the year ending 3Ist
day of March, 1932, in respect of the
following demands entered in the second
column thercof —

Demand Nos. 7, 10, 13, 14, 18, 24, 30,

42, 48, 55, 59, 62, 70, 71,
96, 98 and 108."

Jor 1981-82 sumbmitted to the Vote of the Lok Sabha

-

tlatr>iszzif moved with ths resynnzadation of the President.
f1A17:1 with the rezommsndation of the President.

No. of Name of Demand Amount of Demand for Grant
Demand submitted to the vote of the
House
I 2 3
Revenue Capital
Ra, Ra,
MINISTRY OF AGRICULTURE
7 *Departmtnt of Food . . 10,00,00,000



